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IN THE HIGH COURT OF MADHYA PRADESH
AT INDORE

BEFORE
HON'BLE SHRI JUSTICE SUBODH ABHYANKAR

ON THE 1% OF OCTOBER, 2024

WRIT PETITION No. 7932 of 2023

NARENDRA KUMAR JAIN
Versus

THE STATE OF MADHYA PRADESH HOME DEPARTMENT AND
OTHERS

Appearance:
Shri Sunil Jain, learned senior advocate with Shri Kushagra Jain,

learned counsel for the petitioner.

Ms. Mradula Sen, appearing on behalf of Advocate General.

ORDER
1]  This writ petition has been filed by the petitioner under Article
226 of the Constitution of India seeking the following reliefs:-

[13

a. Quash the departmental enquiry initiated against the petitioner
dated 16.03.16,

b. Direct the respondent authorities to grant the petitioner his
actual pension, arrears with interest,

c. Direct the respondents to grant the petitioner his complete
gratuity with interest,

d.  To grant all other consequential benefits,

e.  Cost of this petition, and

f.  Any other appropriate relief, which this Hon’ble court may

deem fit in the present facts and circumstances be awarded.”

Signature-Not Verified

Signed by KHEJRAJ JOSHI
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2]  The grievance of the petitioner is that his pensionery dues are not
being cleared in the garb of departmental inquiry.

3] In brief, the facts of the case are that the petitioner was posted as
Deputy Superintendent of Police, against whom, a departmental inquiry
was initiated on 18/04/2012, for his involvement in a case of bribe,
and was issued a charge sheet, which was challenged by the petitioner
in W.P. No.9287/2012, which was allowed on 28/01/2013, and the
charge sheet was quashed with liberty to the respondents to issue fresh
charge sheet in accordance with law. However, on 16/03/2016, another
charge sheet was issued to the petitioner by the DIG, Ujjain which was
again challenged by the petitioner in WP No.18321/2017, which was
dismissed on 10/11/2017, and thereafter, W.A. No.1202/2017 preferred
by the petitioner was also dismissed on 16/07/2018.

4]  Prior to that, a fresh charge sheet was also issued to the
petitioner, however, the departmental inquiry was not concluded by the
respondents in which the petitioner also participated, however, as the
requisite documents were not supplied to the petitioner, he also sent
various letters to the respondents to furnish him the relevant
documents, however, neither the documents were supplied nor the
departmental inquiry was concluded. Hence, the petitioner also wrote
to the department to drop the departmental inquiry and finally, the
present petition has been filed seeking the aforesaid reliefs.

5] Learned counsel for the petitioner has drawn the attention of this
Court to the reply filed by respondents, in which, it is clarified by the
respondent department itself by the Additional Secretary on
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10/06/2020, observing that since it has already been more than four
years since the incident has taken place, no further inquiry is envisages
against the petitioner, and thereafter another reply was also filed by the
State on 28/05/2024, in which also, it 1s stated that no further
departmental inquiry can be proceeded against the petitioner. Thus, it is
submitted that the respondents be directed to clear the retiral dues of
the petitioner, and it be also directed that no further departmental
inquiry be initiated or proceeded against him.

6] Learned counsel for the respondents/State, on the other hand has
opposed the prayer and it is submitted that no case for interference is
made out. Two replies, one on 10/06/2020, and another on 28/05/2024
have also been filed by the State.

7]  Heard. On due consideration of rival submissions and on perusal
of the record, it is found that so far as the replies filed by the
respondents on 10/06/2020 and 28/05/2024 are concerned, in the reply

dated 10.06.2020, it has been averred as under:-

"2) a9l | "ied "eAl f&HAld 22 /03 /2012 T 8 a¥ Ud @l
21 2 @, SH, FieTs 316 30 /09 /2015 &1 Hamge & g 2 |
gf °fed °gcar 04 a¥ Yd Pl 2| AU A Jari(UeE) FaH
1976 @ A 9 Q)@) # U B & IfT I Wad & war H
REd gV e WAINghad & gd 3fdl SEa! JAFgad & aR fauri
BRIATE! AR T B T ® ol Uil priarfear WRerd wv | 4 a9
9 e qg afed & ger 9 Hdfd T8 8rfY | o Saa urae &
dgd 3@ o TS, oF @ fIwg fowria S & SRaE 78 @ o
Hepell |

8]  Whereas, in the reply dated 28/05/2024, it has been averred as

under:-
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"2)  UPRU b GeY ¥ MCUTGAR oRkg © fdh ghxor § gied ge 04
¥ gd @ B, Ul Rufa # weaucwy fifde Sar () W 1976 &
| 9 )@N) H urawE & b Ife TrEd Waw & Har d v8d gU
e AAIgicd & Yd 1dT IFd] YAFGfad & aRE faurig wriars!
GRYT 8T BT TS © O VA1 pridiedl GRId &)d I 04 99 I 31fdd
gd mfed fodl gem ¥ wdfd €1 enfl| Saad uyaue & d=d
JAgd 4 Ta. o1 @ [Owg fria Sifg o sriard 78 &1 o
SEZUNN

9] On perusal of both the letters, it would reveal that the
respondents themselves have concluded that no further proceedings can
be initiated against the petitioner. In such circumstances, this Court is
also of the considered opinion that no purpose would be served to keep
the matter alive which has already reached a stalemate.

10] Resultantly, petition is allowed and the departmental proceedings
initiated against the petitioner are hereby quashed, and the respondents
are directed to clear all the retiral dues of the petitioner within a period
of three months from the date of receipt of certified copy of this order.
The petitioner shall also be entitled to the interest at the applicable
bank rates from the date of his entitlement.

Petition stands allowed and disposed of.
Sd/-

(SUBODH ABHYANKAR)
JUDGE

krjoshi
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